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fafa sik faut ard fas 

Me, feat 27 3hTeq 2021 

3. 10902-257-Seehla-H( G1. ). —Aeages faa een a Freafatad safatras fara we feaie 26 are 
2021 hl HeTaed (eae Hl sqafa we St Gat S, Wace Adare wl serEnt a few yee fear 
a &. 

FRAT ch UAT A A TM STAR, 
Way aed, afafied afaa. 
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Reyes stra 

HUH WA YR 

AATST Ale ST Ta GT ( APH ) STATA , 202 

farwa-aeq 

are : 

g. Prat A Se UE. 

2. ART 9 HT AMA. 

3. UT 8& Hl WMA. 

¥, ART 34 Al GMT. 

&, ORT ¥¥ HT TATA. 

&. UR Go BT GaN. 

9. ORT ox HT GM. 

‘. AT ok, HT ANT. 

g. ORT £3 HT AM. 

Zo, URI Yolo Hr PMA. 

gg. SRT ABT GMM. 

g2. ART 230 Sl ARMM. 

R3. URI 842 Hl CI. 

aX. ART 242 Bl PMA. 

a. TST 2 hr See.
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Wegest sara 

PAH W ALR 

HATS Ale ST Aa He ( Ayras ) StfUPTAA, 2oRe 

[ feries 26 Srred 202% Sal WITT at Seah OTe ES, Sefer eT LT Tara ( StaTENTUT )’ A feiss Vio BeTEA, ZR 

Sal VAT BL Wepigret at TE. J 

TEAMS Tet BIT Gat HT BUPA, ogo al sit ena Her Sq sera - 

Ud Ts & aend af F qeqger ws faur-dea se frafafed ea F we afefrafia a -— 

2. (2) 38 afarraa or Sfara Ay FegeR Aret I Var Ht (AMA) sf, 202. 

(2) 38 afar 4 aren soft & fear, sa afer > sade tat aha 8 wga ett Se fen TT 
WR, Usa F aha se Fad Ke: 

aig Fa afafrm & fahrs sede & fae fates ate Fraa at oo aah. 

2. HEAT Aer A Ga HI SPAT, Yoo (HAH °F HL oxo) (SN aA Fah WAN Tel SUA 
ag a fades 3) St oro F, sae (2) FH, G@rs (H) & Wea, Fefefad ave siazenfta fen ae 
aR o Feng, Rog @ stazentta fea wa TAM IGM, steatq:— 

“Cap) feat cafad a fa, a cafad SRI qe, sreahta daa a aT AeA via 

® few, sae weet a seal a sah fauta wa 4 als fara a eee. 

Weta. sa GS & WM & fay, ween, ae cre fea onan = fe, aera yaa 
feat aq fata a feat re, afer a wien a feel fora, fest a 

anes A fdt aa & ea eu i, afar sik sah weed a seat al et sem 
aM Safe TAN seT sk sah AeA Wer afafafiat a Pera at wer 

Ue cafaa & ger cafaa B nea SPT WAST STITT. 

3. Fa afetras at at xq 4H, soem (2) 4, ds (m) & wes, frefafaq de ais: 
eatta fen se, a2iq:— 

“(aen) aged ex Ge (a) A fide sraiga a Sfae ate a faa anseqs aryfd 
& faa A wea fea va t sk WA faa Wa wraisa a Sfae He + 

Weal at at so BH aria fafafeee Ofs A, qhra feu ae &.". 

%. Fe afar at art 34 A, soe (4) HT cid feat aI. 

q. Fel afar at ant es & IR, Prefetiad a eafta at ae, aaiq:s— 

‘os. Baye Gat fants, aT 4 TART 4 a ae at dea SM ae cated, Aire 
a af ok afta eat cafad 8 fr wete veined cafes, velar fora 
ad & faw scagite ea a, CH aaa & oie ak OS ved Ff ak Oh ifr 7 
wt fafer ai aig, ue afis fart weqa won, fred farta at & few wea 
afi faafrat F aifsa wert & yea ar dadfaa afte feta fear > way 
faa at EY Ue weenie ae faa afinferd 2: 

Ufarct art ait 

Wet 

at © AT 

ager, 

amt %& AT 

aetert. 

aT 2u AT 

ager. 

ant “sy wT 

ire.



702 (2) meager werga, feria 27 srTet 2021 

Ta aga, ose at foote w, afer om, feet ot a <iseigad cafecal ar ga 
an & sey afte fart weqa ee F we ¢ UHM: 

  

  

wy ae ok fe va om 4 sfte ae oa Sx Ua a fet wa wan a frat 
wari wiser & feat fast we an vet eri, frat crear afeal aa & aaa 
Fetal Were aera aaa vad fedt aq fae a aeie carta wise & 
aarti at daten & fae Paya feat dates er daten & seals =." 

aT 4o BT &. We afta at ard yo A, sa-a (3) 4, Wega & an &, frafeiad was enita 
weiner. farm are ait 2 Wed, ove @ wnfta fear aT wae STEM, saq:— 

“aig fat ax oaf & ch at mg ufdal & daa A dea ae HK os aT, fA aT 3z 
& srdul & agen fad athe & wan saa arafy & few weqa at ug faa 
HF fea fea wer @, faa aet & set tel faacit a sat srafy hb dda 4 

ant 63 A ant ox & ae feet arafeal & ues SA S war wea fea 
ait 3, eth sa aM Ww ea am faaa de scans ane un a fafa 
art fear ora &."". 

at ex wT 9. Fel afataa at art ox A, cater ¢ A, aus (ah) A, wee ait ate ‘are eR 824, 

wire. Q2e att 230 BH TI We, wee Bit stew ‘ore 8kz Bie Ry” Bafta fea aT, 

UAT wk BT é. ye afar et ant oy 4, suet (32) 4, Aefeiad xterm santa fea ae, 
agers. 

aah: 

WE. — sa STI was & fag ve ‘eae: Fait ae’ A aa ao & aed 
Wea waa ofa  aikt & dda 4 ea ae atafad t fg am ae & aes 
Wega at we fact A afer veto." 

aT 62 AT 8. Fe afar at ar ca A, soe (2) & en Wy, fefafad soe entia at ag, 
ager. aad: 

“(g) Sei, ATT 82, Seas ov AT sea yO aes feet ardat & wa eh 
Wa, SE Sl we Ad t fH Man wee & fed w Gam ae S was F 
fou tet Set staan et a ae fofad anes ext srica wo a ta Hoey aad 
Al MRT 32z at Sau (em) A fafite feat oofer at data, fad staid ap 
ara sit 3, al Ut Ufa A, sen fe fafea at ome, Gh at WaT.” 

INT eowe BT 20. Fa afafran et ant gow A, sae (&) 4, Ql fava & ew, aie eilta feat 
ager. wre ait dara frafatad vga saentia fear sry, aeiq:— 

“aig ae fe RT 93g st sae (3) & aia feet oee & fara ae aria al at 
wet, wa de fe ater ser mitt & gata wierd & agar Ue ar YT 

wet eet fear ora.””.
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88. Fea afatras at am eae A MRT 82e wT 

(WH) sR (2) 4, as (H) SR (@) & GW, Pefefad ave eiita faa we, 
a ai 

“(e) Waa Rea as a tt wfawa & aon wi & dea wy, ak we wa 
ea St OM A, Wea h& yea h St Wawa H aWat THs a Valle aN Vay, 

ot at aa a, & dea w, set We at ta tet wie & dem & few anit 
amt &; 

(2) Was yea S vere via Saag Wa we wa at & a A ofae, ot ot 
afie 8, & ate wht & dea Ww, sik we wa we a om a, ae & 
Wet & Ws wad & aTal THA MT Tale Ta TAG, a tt aT a, } dea 

UX, Fel Alet Hr art Vat wifet hb dara & few ant set sna 2;”; 

(at) STURT (2) HT eT fear STE; 

(qm) STE (3) & IM Wy, Prafefad sora enfta at ae, aafq:— 

“(@) Fe at aren a ahmen a yaen ae aren aafaa afient dea wit 
al fatiictee ead oy, tat aren a atime & aa feaa & sae aifea ort 
Sen sik Tah Wald, STI (2) & QS (H) a EVs (a) & ae wha 
& daa & fa, va afea at ata al ate a oe feas at arenafe & 
dhe sre wi BeT."; 

(AR) Suan (¥) 4, wee a, a a ee" & ea we wee “ite” eaofta fer 

SITU; 

(aq) STENT (§) & eM wh, Aefafed sora enfta at se, staiq:— 

“(a) wel feat ae ar URaed SA aren cafad a ae Sl <a, soe (3) 
ata oa ses at wfa at wit at akha @ tse feaa & sia, soe (2) 
& aes wea a wit a daa eel A aan wal @, sa yan afin a 
afd Ae a veer saa (3) & arin 2a wa sae HA & fae wt 
fa F am ta waa & ote Ser fe fated fen wy fama a aan op 

I aat er: 

We Was, STIR (3) h sel wa aaa wH cre way wh it aa a, a Uae 

BRI Wary feu oa HR Yad fear sre: 

Tey ae ok fe oet aren a sfmen ar we vie qe @A aha a Gaim a 
we & ae qe 4 aa at veft ae a sad tae feae at oat ayfad 
afeent Set BA sat oT Ache.
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MRT YZ0 AT 

MIT kel AT 

Wreant Aer wl 

RT RaW’ RT 

ayqat 2 aT 
egies. 

82. Ae afar at at 230 A — 

(ur) sae (2) 4, wee “ga afar A fect aa & eta gc ot ae” & a 4, 
weg ‘oe’ cata fear si; 

(a) «- sae (2) 4, fedta aeqe A, weg, alow at ate “ar 92e ae soem (2) 
& ae Joes Mit Sl HA" h IW, weg ‘US He Wea at al A 

What & arat wife’ wenfta fae ae; 

(Wi) «Stee (3) Hr mT fear oI, 

93. Fe afar at am 4g & eI &, Pefated a enfia at oe, araiqe— 

“eug, Sad a sah Ent Witea ale afsant ares srt fdt cafad at sa afehraa 
@ dafid fedt weet & daa A oan, te aaa & see, TH ged F sik Ut 
Ofa A, ot sot fatsfeee at ae weqd |e 2g fda @ who.” 

gy. Fel afarraa al at 942 A 

(Ue) SUE (3) BMW, Pefaiad sore enita al ae, saiq:s— 

“(2) SRT Rho A UT 84k & Wabsr & few feu me fest ame & daa A Gary, 
daft wafer a sae wipe wiafs at fated A yf aeafa & faa tet 
tfa A vara vet at ore ate fate cafad at tel fafaiteal al cea 
tq wad at aa ait tat Gan dafi cafe a) Grae ot aaex feu far 
Ba afar & ala feet vfs & wires & faa soa A ae ae 
seh.” 

(J) | STENT (2) a a fet wT, 

a4. Fa afar at aqgat 2 4, tr © ar ata frat ame sit 2 Gerd, rors @ facifta 
fea Wea AAs ST. 

stare, fete 27 sere 2021 

WH. 10902-257-SeHla-ACG.).— AR & Haart sh atpede 348 h |S (3) H sqar H, AeqyeR we sik Vat 
at (ase) aifafrary, 2021 (Hae 21 7 2021) wT Sst aqare Teed & wilter A wacert vara fea 
wet @. 

FAIS Sh USI S AM S TM SMITA, 

Tay aes, sfaiad aaa.
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MADHYA PRADESH ACT 

No. 21 oF 2021 

THE MADHYA PRADESH GOODS AND SERVICES TAX (AMENDMENT) ACT, 2021 
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MADHYA PRADESH ACT 

No. 21 oF 2021 

(Extra-ordinary)’’, dated the 27th August, 2021]. 

An Act further to amend the Madhya Pradesh Goods and Services Tax Act, 2017. 

Be it enacted by the Madhya Pradesh Legislature in the Seventy-second Year of the Republic 

of India, as follows :-— 

1. (1) This Act may be called the Madhya Pradesh Goods and Services Tax (Amendment) 

Act, 2021. 

(2) Save as otherwise provided in this Act, the provisions of this Act shall come into force 

from such date as the State Government may, by notification in the Gazette, appoint: 

Provided that different dates may be appointed for different provisions of this Act. 

2. In Section 7 of the Madhya Pradesh Goods and Services Tax Act, 2017 (No. 19 of 2017) 

(hereinafter referred to as the principal Act), in sub-section (1), after clause (a), the following clause 

shall be inserted and shall be deemed to have been inserted with effect from the 1 day of July, 

2017, namely:— 

“(aa) the activities or transactions, by a person, other than an individual, to its members 

or constituents or vice versa, for cash, deferred payment or other valuable 

consideration. 

Short title and 

commencement. 

Amendment of 

section 7.
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Explanation.—For the purpose of this clause, it is hereby clarified that, notwithstanding 
anything contained in any other law for the time being in force or any judgment, 
decree or order of any Court, tribunal or authority, the person and its members 
or constituents shall be deemed to be two separate persons and the supply of 
activities or transactions interse shall be deemed to take place from one such 
person to another;”’. 

Amendment of 3. In Section 16 of the principal Act, in sub-section (2), after clause (a), the following clause 
Section 16. shall be inserted, namely:— 

“(aa) the details of the invoice or debit note referred to in clause (a) has been furnished 
by the supplier in the statement of outward supplies and such details have been 
communicated to the recipient of such invoice or debit note in the manner 
specified under section 37;”. 

Amendment of 4. In Section 35 of the principal Act, sub-section (5) shall de deleted. 
Section 35. 

Substitution of 5. For Section 44 of the principal Act, the following Section shall be substituted, namely:— 
Section 44. 

“44. Every registered person, other than an Input Service Distributor, a person paying 
tax under section 51 or Section 52, a casual taxable person and a non-resident 
taxable person shall furnish an annual return which may include a self certified 
reconciliation statement, reconciling the value of supplies declared in the retum 
furnished for the financial year, with the audited annual financial statement for 
every financial year electronically, within such time and in such form and in such 
manner as may be precribed: 

Annual return. 

Provided that the Commissioner may, on the recommendations of the Council, by 
notification, exempt any class or registered persons from filing annual return under 
this Section: 

Provided further that nothing contained in this Section shall apply to any department 
of the Central Government or a State Government or a local authority, whose 
books of account are subject to audit by the Comptroller and Auditor-General 
of India or an auditor appointed for auditing the accounts of local authorities 
under any law for the time being in force.”. 

Amendment of 6. In Section 50 of the principal Act, in sub-section (1), for the proviso, the following 
Section 50. proviso shall be substituted and shall be deemed to have been substituted with 

effect from the 1* day of July, 2017, namely:— 

Provided that the interest on tax payable in respect of supplies made during a tax period 
and declared in the return for the said period furnished after the due date in 
accordance with the provisions of Section 39, except where such return is 
furnished after commencement of any proceedings under section 73 or Section 
74 in respect of the said period, shall be payable on that portion of the tax which 
is paid by debiting the electronic cash ledger.”. 

Amendment of 7. In Section 74 of the principal Act, in Explanation 1, in clause (ii), for the words and 
Section 74. figures “Section 122,125,129 and 130”, the words and figures “Section 122 and 

125” shall be substituted. 

Amendment of 8. In Section 75 of the principal Act, in sub-section (12), the following Explanation shall 
Section 75. be inserted, namely:—
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Explanation.- For the purposes of this sub-section, the expression “self-assessed tax” shall 

include the tax payable in respect of details of outward supplies furnished under 

section 37, but not included in the return furnished under Section 39.”. 

9. In Section 83 of the principal Act, for sub-section (1), the following sub-section shall be 

substituted, namely:— 

“(1) Where, after the initiation of any proceeding under Chapter XII, Chapter XIV or 

Chapter XV, the Commissioner is of the opinion that for the purpose of protecting 

the interest of the Government revenue it is necessary so to do, he may, by order 

in writing, attach provisionally, any property, including bank account, belonging 

to the taxable person or any person specified in sub-section (1A) of Section 122, 

in such manner as may be prescribed.”. 

10. In Section 107 of the principal Act, in sub-section (6), for full stop, colan shall be 

substituted and thereafter the following proviso shall be inserted, namely:— 

“Provided that no appeal shall be filed against an order under sub-section (3) of Section 

129, unless a sum equal to twenty-five per cent of the penalty has been paid by 

the appellant.”. 

11. In Section 129 of the principal Act,— 

(i) in sub-section (1), for clauses (a) and (b), the following clauses shall be substituted, 

namely:— 

“(a) on payment of penalty equal to two hundred per cent of the tax payable on such 

goods and, in case of exempted goods, on payment of an amount equal to 

two per cent of the value of goods or twenty-five thousand rupees, whichever 

is less, where the owner of the goods comes forward for payment of such 

penalty; 

(b) on payment of penalty equal to fifty per cent of the value of the goods or two 

hundred per cent of the tax payable on such goods, whichever is higher, and 

in case of exempted goods, on payment of an amount equal to five per cent 

of the value of goods or twenty-five thousand rupees, whichever is less, where 

the owner of the goods does not come forward for payment of such penalty;”; 

(ii) sub-section (2) shall be deleted; 

(ili) for sub-section (3), the following sub-section shall be substituted, namely:— 

“(3) The proper officer detaining or seizing goods or conveyance shall issue a notice 

within seven days of such detention or seizure, specifying the penalty payable, 

and thereafter, pass an order within a period of seven days from the date of 

service of such notice, for payment of penalty under clause (a) or clause (b) 

of sub-section (1).”; 

Amendment of 

Section 83. 

Amendment of 

Section 107. 

Amendment of 

Section 129.
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Amendment of 

Section 130. 

Substitution of 

Section 151. 

Power to call for 

information. 

Amendment of 

Section 152. 

Amendment of 

Schedule II. 

(iv) in sub-section (4), for the words “No tax, interest or penalty”, the words “No 

penalty” shall be substituted; (v) for sub-section (6), the following sub-section 

shall be substituted, namely:— “‘(6) Where the person transporting any goods 

or the owner of such goods fails to pay the amount or penalty under sub- 

section (1) within fifteen days from the date of receipt of the copy of the 

order passed under sub-section (3), the goods or conveyance so detained or 

seized shall be liable to be sold or disposed of otherwise, in such manner and 

within such time as may be prescribed, to recover the penalty payable under 

sub-section (3): 

Provided that the conveyance shall be released on payment by the transporter of penalty 

under sub-section (3) or one lakh rupees, whichever is less: 

Provided further that where the detained or seized goods are perishable or hazardous 

in nature or are likely to depreciate in value with passage of time, the said 

period of fifteen days may be reduced by the proper officer.”. 

12. In Section 130 of the principal Act,- 

(i) in sub-section (1), for the words “Notwithstanding anything contained in this Act, if’, 

the word “Where” shall be substituted; 

(ii) in sub-section (2), in the second proviso, for the words, brackets and figures “amount 

of penalty leviable under sub-section (1) of Section 129” , the words “penalty 

equal to hundred per cent of the tax payable on such goods” shall be substituted; 

(iii) sub-section (3) shall be deleted. 

13. For Section 151 of the principal Act, the following section shall be substituted, 

namely:-— 

“151. The Commissioner or an officer authorised by him may, by an order, direct any 

person to furnish information relating to any matter dealt with in connection with 

this Act, within such time, in such form, and is such manner as may be specified 

therein.”. 

14. In Section 152 of the principal Act, 

(i) for sub-section (1), the following sub- section shall be substituted, namely:— 

“(1) No information with respect to any matter given for the purpose of Section 150 

or Section 151 shall, without the previous consent in writing of the concerned 

person or his authorized representative, be published in such manner so as to 

enable such particulars to be identified as referring to a particular person and 

no such information shall be used for the purpose of any proceedings under 

this Act, without giving an opportunity of being heard to the person 

concerned.”; 

(ii) sub-section (2) shall be deleted. 

15. In Schedule II to the principal Act, paragraph 7 shall be omitted and shall be deemed 

to have been omitted with effect from the 1* day of July, 2017. 

  

Fram, Was ART TM CSA TA, AT ER MAH HA WRC, Wa Ss yixa Ten weferd—2021.


